
Misc. Crl. (bail) Case No. 286/2021  

   

09-09-2021                 Seen the petition filed U/s.438 of Cr.P.C. seeking pre-arrest bail by 

accused/petitioner Md. Abdul Majid apprehending arrest in connection with 

Dhekiajuli P.S. case no. 368/21 (corresponding G.R. Case No. 2031/21) U/s 376 

AB of IPC R/W  Sec 4 of POCSO Act.    

                      Case diary, as called for, has been received and perused the same. 

Also heard ld. counsel for both the sides.   

                    Brief face of the case as per the FIR is that  on 21-6-21 the 

accused named in the FIR who is the grant father of the alleged victim girl of 

this case (aged about 4 years) took her to a nearby pond to catch fish and the 

accused fondled over her private part whereupon the alleged victim girl 

returned home crying and informed the matter to her mother who lodged the 

FIR.  

  Ld. Spl.P.P. has submitted that the allegation against the 

accused is serious in nature and therefore he does not deserve to be granted 

the relief of pre-arrest bail.   

  On the other hand, Ld. Sr. counsel appearing for the accused 

has submitted that the accused has been falsely implicated in this case whereas 

he did not commit any offence as alleged in the FIR. It is further submitted that 

in fact on the day of the alleged incident the accused took the alleged victim 

girl to a nearby pond for catching fish and at time, the alleged victim girl went 

to a nearby bush to urinate where a leech caught and started sucking blood 

whereupon she started raising alarm. The accused then went near her and 

removed the leech from her private part and this is the only incident which took 

place on that day but a false story has been cooked up in order to pay an old 

score. 

  I have carefully considered the submission of ld. Counsel for 

both the sides in the light of the materials available in the case diary. I have 

also gone through the statement of the alleged victim girl recorded U/s.164 of 

the Cr.P.C. which is clearly  incriminatory in nature. There is also nothing in the 

case diary to support the submission of the ld. Counsel for the defence and 



therefore I am of the view that in the light of the materials available in the case 

diary the accused does not deserve to be granted the relief of pre-arrest bail in 

this case. I am further of the view that grant of pre-arrest bail to the accused 

would adversely affect the investigation of the case.  

  For the aforesaid reasons, the prayer for pre-arrest bail stands 

rejected.  

  Let the case diary be sent back.  

                       Misc. case stands accordingly disposed of.  

 

   

                    (N. Akhtar) 
      Additional Sessions Judge 

                                                                                Sonitpur, Tezpur 
 

 
 


